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ITEM NO.39 Court 7 (video Conferencing) SECTION II-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 4820/2021

(Arising out of impugned final judgment and order dated 20-10-2020
in CRR No. 1060/2014 passed by the High Court Of Jharkhand At
Ranchi)

SAMAUL SK. Petitioner(s)
VERSUS
THE STATE OF JHARKHAND & ANR. Respondent(s)

(IA No. 45953/2021 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 45951/2021 - EXEMPTION FROM FILING O.T.)

Date : 09-08-2021 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s) Mr. Kumar Shivam, Adv.
Mr. Vatsalya Vigya, AOR
Mr. Mayank Sapare, Adv.
Mr. Swetab Kumar, Adv.

For Respondent(s) Mr. Vishnu Sharma, Addl. Adv. Gen.
Mr.Rajiv Shankar Dvivedi, Adv,
Mr. Anando Mukherjee, AOR.
Mr. Saurabh Jain, Adv.
Mr. Honey Khanna, Adv.

UPON hearing the counsel the Court made the following
ORDER

Learned counsel for the petitioner, on
instructions, states that the petitioner 1is willing

to pay compensation of Rs.3 lakhs to respondent
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%ﬁ%@% No.2 for herself and the child if the sentence 1is
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reduced. He however, submits that he may require

about six months’ time to raise the money. Learned



counsel for the State may verify this from
respondent No.2 as she has chosen not to appear
despite service.

List on 23.08.2021.

[CHARANJEET KAUR] [POONAM VAID]
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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